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Mr. Speaker: The entire informa­
tion is now before the House and the 
public

Shri Vasndevan Nalr: May 1 know 
whether agencies other than those 
mentioned in this statement wanted 
the Government to stand guarantee 
for them and, if so, which are those 
agencies?

Shrimati Tarkeshwari Sinha: Will
he please repeat his question7

Mr. Speaker: Did any other agency 
require the assistance of the Govern­
ment for guaranteeing loans and, if 
so, which are they’

Shrimati Tarkeshwari Sinha: So tar 
as Indian Iron and Steel Company is 
concerned, I have already given it

Mr. Speaker: Any other?

The Minister of Finance (Shri 
Morarji Desai): There is only one 
other international agency which gives 
these loans It is the International 
Finance Corporation But they do not 
require any guarantee to be given

Shri V. P. Nayar: That is just the 
opposite of the question

Mr. Speaker: Are there any appli­
cations for guarantees pending with 
the Government in respect of any loan 
which any other agency wants to take7

Shri Merarji Desai. There is noth­
ing pending just now

Shri Panigrahi How many business 
firms in the country applied for these 
loans7

Mr. Speaker: Shn Bimal Ghose

Shri Vasudevan Nalr: My question 
was not about applications pending 
for giving loans.

Mr. Speaker. Hon Member asked 
one question as to how many have 
applied The hon Minister said that 
none are now pending If he wants 
to ask another question, I have now 
called Shri Bimal Ghose

Shri Bimal Ghow: I would like to 
know if Government appoints any

director on the companies whose loans 
they guarantee. If not, by what 
means do they exercise control over 
this?

Mr. Speaker: He said, yes
Shri Morarji Desai: Yes, so long as

the loans are outstanding
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Shri Dasappa: How many Universi­
ties in India are imparting university 
education in Hindi?

Dr. K. L. Shrlmali: This does not 
arise out of this question. If the hon 
Member gives notice of a separate 
question, I will be very glad to 
answer that.

Shri Dasappa: I want to know if 
there is an attempt to start a 
university . . .

Mr. Speaker: . for this purpose 
in the South. . .

Shri Dasappa: . to impart educa­
tion through the medium of Hindi 
How many universities’

Mr Speaker: The hon. Member is 
aware that wherever Hindi is the 
mother tongue, upto a particular 
standard the medium of instruction is 
Hindi Does he want the hon Minis­
ter to go into details and say that up 
to this class this will be the medium 
of instruction > No, this question does 
not arise here

Shri Narasbnhan: The question is 
whether higher university education 
is successfully conducted in any one 
of the Universities.

Mr. Speaker: That does not arise out 
of this question All of us are inte­
rested m Hindi but not in every ques­
tion. | 4  I
Law Commission’s Report on the Re­

form of Judicial Administration

*322.

'Shri Supakar:
Shri Ram Krishan:
Shri Bangshi Thakur: 
Shri Ajit Singh Sarhadl: 
Shri D. C. Sharma:

Will the Minister of Law be pleased 
to refer to the reply given to Starred

Question No. 64 on the 19th November,
1958 and lay a statement on the Table 
showing:

(a) the principal recommendations 
of the Law Commission on the reform 
of judicial administration;

(b) whether Government have con­
sidered the recommendations; and

(c) if so, the nature of action taken 
thereon;

The Minister of Law (Shri A. K
Sen): (a) to (c). The Report of the 
Law Commission on the Reform of 
Judicial Administration is still under 
the consideration of Government.

Shri Supakar: May I know how long 
it will take for the Government to 
come to conclusions and may I know 
if the Government have taken any 
steps to see that the cases in courts 
are speedily disposed of and if they 
have issued any instructions to High 
Courts and State Governments in 
this matter?

Shri A. K. Sen: The latter portion, 
of course, does not arise out of the 
question So far as the earlier portion 
is concerned, it is difficult to set any 
time limit for any decision to be 
reached by the Government on the 
recommendations of the Law Commis­
sion It consists of about eight 
volumes Naturally the hon Member 
does not want the Government to 
come to any hasty conclusion on such 
a voluminous and laborious report.

Mr. Speaker: Only he refers to
judicial reform

Shri A. K. Sen: That is eight 
volumes

Mr. Speaker: Judicial reform itself’
Shri A. K. Sen: Yes
Shri Supakar: Will the hon Minis­

ter place these reports in the Library’

Shri A. K. Sen: I think we have 
answered this question earlier. We 
said that as soon as the Government 
had considered the report and had 
come to certain decisions of their




